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P resent: Hon' ble Mr,J*sti ce A. K.Chatterj ee ,Vice-Chairman. 

lion' ble Mr. M. S,Mukherj ee,MninistratiVe Member. 

SANTI RANJAN PAWIJ 

-vs.- 

- UNION OF INDIA & ORS. 

For the petitioners Mr.R.IcC.Thakur, 

For the respondents: NONE. 

Heard on: 14,6.96. 	 Ordered on: 14.6.9 

ORDER 

A.KChatterj ee,V.0 

None appears for the respondents i 
	of 

due service. We have heard ld.counsel for the 	cant 

in full. 

MA which is for condonation of delay in filing 

the OA is taken up for hearing. Hearing the ld.ciunsel tor 

the applicant, we are disposed to condone the delaj in the 

% circumstances stated by him.M.A. is acordingy allowed 

and the delay in filing the OA is condoned and tLe limitation 

period is extended upto the date on which the OAf iactually 

filed. 

I 	
OA be listed for hearing on 18.11.96. Reply be 

filed by the respondents at least a week before the date fixed 

(M, S.Mu)therjee) 
Member(A) 

, jI 
(A.K.chattej ee) 
Vice-Chairian. 
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